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UPON hearing the counsel the Court made the following
ORDER

1  The petitioner which is a Non Governmental Organization has moved these
proceedings under Article 32 of the Constitution seeking (i) a Special
Investigation Team to probe into the Hooch tragedy in Bihar; (ii) the
formulation of a national action plan for curbing the manufacturing, trading
and sale of illicit liquor; and (iii) a direction for the payment of compensation
to the families of the victims. The nature of the reliefs sought in the PIL is
such as can be adequately addressed before and redressed by the High
Court in the exercise of its jurisdiction under Article 226 of the Constitution.

2 The petitioner is at liberty to move the High Court for pursuing such reliefs.
Hence, it would be appropriate if such reliefs are considered primarily and in
the first instance by the High Court.

3 Leaving it open to the petitioner to do so, we dispose of the Petition.

4 Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Assistant Registrar

Note: Revised for updating the names of counsel (*)
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Investigation Team to probe into the Hooch tragedy in Bihar; (ii) the
formulation of a national action plan for curbing the manufacturing, trading
and sale of illicit liquor; and (iii) a direction for the payment of compensation
to the families of the victims. The nature of the reliefs sought in the PIL is
such as can be adequately addressed before and redressed by the High
Court in the exercise of its jurisdiction under Article 226 of the Constitution.

The petitioner is at liberty to move the High Court for pursuing such reliefs.
Hence, it would be appropriate if such reliefs are considered primarily and in

the first instance by the High Court.
Leaving it open to the petitioner to do so, we dispose of the Petition.
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